Fair & Final
| DIRECTORATE GENERAL OF FOREIGN TRADE

‘ DES-VI {FOOD & MISC)

| Minutes of the meeting No. 10/16 of NC-VI dated 17.09.2015

Mekting| No. 10/16 for the licensing year 2015-16 to consider cases under Duty Exemption Schemes
{Chapter-4jof ign Trade Policy 2015-20 pertaining to Misc. & Food Products was held on 17.09.2015 under

the Chairmdnship pf Sh. S. K. Samal. Jt. DGFT. Following members were present in the meeting.

|
5.NO: Name of the Officer Designation Department
in Sh. S.K. Pandey A.D, MSME(Food)
d) cers in attendance

. Sh. Yoginder Singh DDG DGFT
j}' Sh. Ratan Lal Meena FTDO DGFT

\

Agendd fdr individual cases was taken up for discussion. Decision taken in each case is enumerated below.
Ad-hoc norrbs fixedl in this meeting are valid for a period of 2 years reckoned from the date of ratification as per para
4.12(vi) of Hand bqok of procedure (vol-1} 2015-20 updated as on 01.04.2015,
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43 I‘ Party Name:KASHMIR Meet No/Date:10/85-ALC3/2015 Status:
| WALNUTS OVERSEAS PVT. LTD, (17.09.2015 Approved
lIAMMU

II_-IQ File : '\ RLA File : Fixation of ad-hoc input output norms in terms of para
\01/85/1': 1/063fAM16 |24/24/40/001/AM16 4.06 of HBP, 2015-20 for export of Walnut Kernel
l ‘I against import of Walnut Inshell

The Comlnittéel noted that NC has approved a similar case in its meeting No. 18 heid on 15.01.2015 of another
1 [firm for pam xport/import item allowing 40% yield on the basis of comments/recommendation of MFPI
furnished vidg Yheir 0.M. No. 4(1}/2015-DGFT dated 15.01.2015. In this case also, the firm has claimed 40%
yield. Giyen T nature of processing/conversion involved, the Committee decided to ratify the ad-hoc input
output ngrma ir) the present case allowing 40% yield as under:-

Ekport Item Qty. Import item Qty.
walnut ker # of same quality, origin | 1.00MT Walinut inshel! 2.50MT
and grade a4 imported

|

RA may tgke Ji) sequential action as per policy/procedure.
\
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439| | Party Name:HANSRAJ |Meet No/Date:10/85-ALC3/2015 Status:
EXPORTS, JAMMU 117.09.2015 Approved
{HQ File RLA File : Fixation of ad-hoc input output norms in terms of para 4.06 of

Walnut Insheli( Juglans Regia Species).

\
[

01/85/171/CW/AM16 24/24/40/002/AM16  HBP, 2015-20 for export of Walnut Kernel against import of
\

The Corgmittek noted that NC has approved a similar case in its meeting No. 02 held on 30.04.2015 of another
firm forj si export/import item allowing 40% yield on the basis of comments/recommendation of MFPI
2 fyrnished vige| their O.M. No. 4(1)/2015-DGFT dated 15.01.2015. In this case also, the firm has claimed 40%

yield. (iver) the nature of processing/conversion involved, the Committee decided to ratify the ad-hoc input
output fforms In the present case allowing 40% yield as under:-
|| Export item Qty. Import item Qty.
Walnu] Ke p s (Juglans Regia Species) of | 1.00MT Walnut Inshell {luglans Regia 2.50MT
same dualityJorigin and grade as imported Species)

RA may fakel € nsequential action as per policy/procedure.
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Case Ng.:15, KFTIBS-ALCNZOM INDUSTRIES PVT.LTD.
| i

e 440 Party Name:RAJDHANI CRAFTS  |Meet No/Date:10/85- Status:
ALC3/2015
17.09.2015
3 [HQFile i RLA File Lic.No/Date:1310047765  |Deferred
+01/85/psS0 201/AM15/ :13/24/040/00047/AM15/ 22.01.2015

The Cornm tpe noted that certain information have been called for from the firm vide this office e-mail dated
31.07.2b15 Which is awaited. The Committee decided to remind the firm to expedite the information. The case

is deferfed 101429.10.2015.

‘| kp-
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"M aa1 Party Name:VAZHAYILFOAM  {Meet No/Date:10/85- Istatus:

Case N¢.:3/ #+SS-ALC312014 RUBBERS LLP ALC3/2015

[ 17.09.2015
HQFile] || RLA File Lic.No/Date:1010058983  |Deferred
:01/85 50!p§1189/AM15/ :10/24/040/00099/AM15/ 23.01.2015
The Cdmmittke noted that certain information have been called for from the firm vide this office e-mail dated
21.05.2015 | llowed by e-mail reminder 03.08.2015 which is awaited. The Committee decided to remind the

firm topxp *:I e the information. The case is deferred for 29.10.2015. |
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| ja42 Party Name:SHREE AGENCIES Meet No/Date:10/85- Status: ‘
Case Nd.:24/5[85-ALC3/2015 (P)LTD, ALC3/2015
| 17.09.2015
5 HQFile| || RLA File Lic.No/Date:1310047890  |Deferred
:01/85/P50, 68/AM16/ :13/24/040/00007/AM16/ 08.06.2015
it was gotefl fhat the comments are awaited from MSME(G&C). The Committee decided to remind MSME(GE&C)
to expepite the comments. The case is glgferrgd fgng.lo.gﬂog__s. W\ \
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| 443 Party Name:R.H INTERNATIONAL Meet No/Date:10/85- Status:
Case NﬁJ.:S/ )/#95-ALC3/2015 ALC3/2015
| 17.09.2015

6 HQ File 01/ d‘ 050/00049/AM16/ [RLA File Lic.No/Date:2910025210  |Deferred
. :29/24/040/00001/AM16/ 20.05.2015

I
The Colnmittée noted that on the basis of MSME(Mech)'s U.O. No. 30(66)/15-ME dated 14.07.2015, certain
informagion|hgve been called for from the firm vide this office e-mail dated 28.07.2015 which is awaited. The

Commitgee ‘b:ided to remind the firm to expedite the information. The case is deferred for 29.10.2015.

1
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[ 1444 Party Name:ARJUNA NATURAL  Meet No/Date:10/85- Status:
Case Ng :181’%85-ALC3/2015 EXTRACTS LIMITED ALC3/2015
|
|

17.09.2015

HQ File RLA File Lic.No/Date:1010059078  |Deferred
:01/85/450/ Dd D62/AM16/ :10/24/040/00134/AM15/ 25.03,2015

The Co mit{ noted a clarification has been called for from the firm vide this office e-mail dated 31.07.2015

which idawadited. The Committee decided to remind the firm to expedite the clarification. The case is deferred

|
| :

Status:
Deferred

Pl 444, Party Name:STAR VET CHEM |Meet No/Date:10/85-ALC3/2015
| PVT. LTD 17.09.2015

HQ File : | RLA File : Fixation of ad-hoc input output norms in terms of para

01/85/1 2/0# AM14 109/24/40/046/AM14 4.42 of HBP, Voll, 2009-14 for export of Acidovit
| (Compound Animal Feed) against import of Ascorbic Acid

8 IThe Corpmit noted on the basis of O.M. No. 35021/09/2014-Pi(Norms) dated 28.01.2015 of Deptt. of
Pharmadeutitals, the firm was requested to furnish the copy of Drugs Manufacturing Licence (DML) from the
firm). Npw, i\ firm has furnished a reply dt. Nil received on 20.08.2015 stating that they are the manufacture
of variods animhal feed supplements. To manufacture Feed and Feed Supplements DML is not required. The
firm's reply been forwarded to Deptt. of Pharmaceuticals vide this O.M. dt. 16.09.2015 for comments. The
case is d¢fe for 29.10.2015.
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‘_— | p6 Party Name:JEWEL CONSUMER  ‘Meet No/Date:10/85- Status:
Case No}8/ -ALC3/2015 CARE PVT LTD ALC3/2015
N 17.09.2015
HQ File P1/ $ 50/00022/AM16/ |RLA File Lic.No/Date:3410040979  |Deferred
9 i :34/24]040/00312/AM15/ 23.02.2015
The Corpmi noted that Deptt. of C&PC has called for certain information from the firm vide their letter No.
46011/2}/2009-PC.Il dated 30.06.2015. This office has also asked the firm to furnish the requisite information
vide thidoffitele-mail dated 28.07.2015, reply awaited. The Committee decided to remind the firm to expedite

the informatjog. The case is deferred for 29.10.2015. \S, J

i - A
l! [ A . ,.' -.J \‘\/
‘| 3 cl;"

. S




!
n |l

i
\ | 447 Party Name:CREATIVE GARMENTS {Meet No/Date:10/85- Status:
Case Ng .:21& /85-ALC3/2014 PVT. LTD., ALC3/2015
| 17.09.2015
HQ File |01/85¥050/00181/AM15/ |RLA File Lic.No/Date:0310791381  |Deferred
10 'l :03/94/040/00713/AM15/ 25.11.2014

The Corpmi noted that the firm’s reply dt. 10.07.2015 was found deficient with some information and the
same hds beed called for from the firm by MSME(Hosiery) vide their ietter dated 17.08.2015. This office has

also askkd thel firm to furnish the requisite information vide this office e-mail dated 14.09.2015, reply awaited.
The casq is rred for 29.10.2015.

| v

\ 448 Party Name:BILFINGER PLANT Meet No/Date:10/85- Status:
Case No :26[}: /85-ALC3/2014 EQUIPMENTS PRIVATE LIMITED, ALC3/2015
{ 17.09.2015
11 [HQ File :.')1/£$ 050/00186/AM15/ |RLA File Lic.No/Date:0310793167  |Deferred
\ -03/94/040/00979/AM15/ 21.01.2015
it was doted that the comments are awaited from DIPP despite 2 reminders. The Committee decided to
remind PP td expedite the comments. The case is deferred for 29.10.2015.

-

| |pa9 Party Name:SEAHATH CANNING  |Meet No/Date:10/85- Status:
Case No}16/| B S-ALC3/2015 COMPANY, ALC3/2015
{ 17.09.2015
12 |HQ File | RLAFile . Lic.No/Date:1710006100  |Deferred
:01/85/050/40b60/AM16/ :17/24/040/00006/AM16/ 08.05.2015
It was nbted that the comments are awaited from MFPl.  The Committee decided to remind MFPI to expedite
the comfnents.| The case is deferred for 29.10.2015.

qjﬁ/

N ﬂ 0 Party Name:BELOOR BAYIR Meet No/Date:10/85-  [Status:
Case No. 2/2;§ -ALC3/2015 BIOTECH LTD, ALC3/2015
| 17.09.2015
13 [HQ File | RLA File Lic.No/Date:0710107909 Deferred
:01/85/0*0/0[5( 13/AM16/ :07/24/040/00454/AM 15/ 23.03.2015
It was neted|tat the comments are awaited from MFPL. The Committee decided to remind MFPI to expedite
the comrhents.| The case is deferred for 29.10.2015. J
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1 Party Name:LAXMI ENTERPRISES, NAVI [Meet No/Date:10/85- |Status:
MUMBAI, 100% EOU ALC3/2015 Deferred
17.09.2015
14 |HQ File Fixation of ad-hoc wastage input output norms.
:01/85/] BZIHS D/AM14

The Corgmi ép hoted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
expedit¢ th ir‘ romments. The case is deferred for 29.10.2015.

| 933/

Hﬁsz Party Name:MARICO LTD Meet Status:
! No/Date:10/85- Deferred
| ALC3/2015
| 17.09.2015
HQ File | Fixation of ad-hoc input output norms in terms of para 4.4.2 of HBP, Vol.l, 2009-14 for

15 1:01/85/]62/03b/AM15 |export of (1) Safflower Seed(Sortexed/processed and meant for Bird feed purpose) (2)
Safllower/Soya deoiled cake.

L noted that comments are awaited from Deptt. of Animal Husbandry, Dairying & fisheries, Feed

and Foddar|[Dfvision despite 3 reminders. The Committee decided to remind Deptt. of Animal Husbandry,
Dairying & ries, Feed and Foddar Division at the level of Chairman to expedite their comments. The case is
deferreq for? .10.2015.
\
‘ Q‘a . |
| 1
T | 453 Party Name:SONIC BIOCHEM Meet No/Date:10/85- Status: ‘
Case Nd.:28/7]85-ALC3/2014 EXTRACTIONS LTD., ALC3/2015
| 17.09.2015
HQ File }01/ 5|1050/00064/AM15/ RLA File Lic.No/Date:5610003829 Deferred
:56/24/040/00048/AM14/ 11.03.2014

16

The Cdmmittke noted the comments furnished by MFPI vide their O.M. No. 4(18)/2015 dt. 07.07.2015.
Howevdr, the|Committee observed that the import item does not have Protein Content indicated against it.
Secondly, Protein Isolate which is highly purified and refined form of Soya Protein should be end product
insteadbof Sbvl Protein Extracts. MFPI was requested to examine this aspect vide this O.M. dated 06.08.2015,
reply/cdmmiedts awaited. The case is deferred for 29.10.2015.

\' -

r 454 Party Name:MAGHIRAM AND iMeet No/Date:10/85- Status:
Case N¢ .:17#485-ALC3/2015 SONS |ALC3/2015
[ 17.09.2015
17 {HQ File | RLA File Lic.No/Date:3010103501 Deferred
:01/85/#50)%061/AM16/ :30/24/040/00010/AM16/ 21.05.2015
The Co#-nmiﬁ noted that the comments are awaited from MSME(Food).  The Committee decided to remind
MSME( bod} o expedite their comments. The case is deferred for 29.10.2015.
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| 455 Party Name:SANSTAR BIO- Meet No/Date:10/85- Status:
Case Ng.:2/. ( S-ALC3/2015 POLYMERS LIMITED ALC3/2015
| 17.09.2015
1g |HQ File 01/#%V050/00032/AM16/ RLA File Lic.No/Date:0810135062  |Deferred
:08/24/040/00481/AM15/ 20.04.2015

|
It was Boted fhat on the basis of MFPI’s letter No. 4{22)/2015-DGFT dated 14.07.2015, certain information has
been called ok from the firm vide this office e-mail dated 28.07.2015, reply awaited. The case is deferred for
i

29.10.2915.
\
| W

|
"ase party Name:TASTE L FINE FOOD  |Meet No/Date:10/85- Status:

Case No :9/]H5—ALC3/2015 PRIVATE LIMITED ALC3/2015
{ 17.09.2015
19 [HQ File RLA File Lic.No/Date:0310793850 Deferred
:01/85/ SOIHJ 008/AM16/ -03/95/040/00838/AM15/ 12.02.2015
The Corgmi bF noted that the comments are awaited from MFPI. The Committee decided to remind MFPI 1o
expeditq th i_h' Fomments. The case is deferred for 29.10.2015.

| g

"'as57 Party Name:HEMRAJ INDUSTRIES |Meet No/Date:10/85- Status:
Case Nol:14/5)85-ALC3/2015 PRIVATE LIMITED ALC3/2015
| 17.09.2015
HQ File J01/ 050/00058/AM16/ |RLA File Lic.No/Date:0210205882 Deferred
20 | :02/24/040/00041/AM16/ 12.06.2015

It was fotetl that on the basis of 0.M. No. 4(10)/2007-Exp dated 27.08.2015 furnished by Dte. Of Sugar &
Vegetalfle Qilg certain information has been called for from the firm vide this office e-mail dated 14.09.2015,
reply avfaited.| The Committee decided to remind the firm to expedite the information. The case is deferred for
29,10.2915. {

| W

B | 1458 Party Name:VANILA FOOD Meet No/Date:10/85- Status:
Case Nc.:slw 5-ALC3/2015 PRODUCTS ALC3/2015
| 17.09.2015
21 [HQ File | RLA File Lic.No/Date:0310795969 Deferred
:01/85/F50/M077/AM16/ :03/95/040/00060/AM16/ 18.05.2015
The Commi noted that the comments are awaited from MFPL. The Committee decided to remind MFPI to
expeditp the¢ifjcomments. The case is deferred for 29.10.2015.
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| 1459 Party Name:TIGON BRUSHWARES [Meet No/Date:10/85- Status:
Case Na:8/22185-ALC3/2014 ALC3/2015
17.09.2015
HQ File RLA File iLic.No/Date:3510044615  |Deferred
22 :01/85/?50&( 168/AM15/ :35/24/040/00020/AM15/ 15.12.2014

The Corhmitkep noted that MSME(Hosiery) has again called for certain information from the firm vide their letter
dated 1¥1.0812015. This office has also reminded the firm to furnish the requisite information vide this office e-
mail dated 11.9.2015, reply awaited. The Committee decided to remind the firm to expedite the information.

The case is deferred for 29.10.2015.

u 460 Party Name:GOLDEN CASHEW Meet No/Date:10/85- Status:
Case Nd.:29/1f/85-ALC3/2014 PRODUCTS PRIVATE LIMITED, ALC3/2015
17.09.2015
23 HQ File }01/83/050/00149/AM15/ |RLA File Lic.No/Date:0310790076 Deferred
:03/94/040/00636/AM15/ 09.10.2014

25.06.2b15 |ahd same were forwarded to MFPI vide this O.M. dt. 31.07.2015, comments awaited. The

The Ct]zm e noted that the firm has furnished the information vide their letter dated Nil received on
ee Hdcided to remind MFPI to expedite the comments. The case is deferred for 29.10.2015.

Commi

[ 461 Party Name:SWAROOP Meet No/Date:10/85- Status:
Case N¢.:6/11(0/85-ALC3/2014 ENTERPRISES ALC3/2015
17.09.2015
24 |HQ File]:01/8%/050/00084/AM15/ |RLA File Lic.No/Date:0710105604  [Deferred
4 :07/24/040/00116/AM15/ 09.07.2014
' The cdmmittke noted that certain information are awaited from the firm despite Ist reminder dated 31.07.2015.
The Co mitF e decided to remind the firm to expedite the reply. The case is deferred for 29.10.2015.

gy

L 462 Party Name:SIDDARTH KAPOOR Meet No/Date:10/85- Status:
Case Ma.:l* /85-ALC3/2015 ALC3/2015
J ] 17.09.2015

HQ FiIT :01/85/050/00057/AM 16/ [RLA File (Lic.No/Date:0210205888 Deferred
25 N -02/24/040/00026/AM16/ 16.06.2015

it waslnotedlthat certain information have been called for from the firm by MSME(Hosiery) vide their letter No.

37(5)/45/2015-16/Hosiery/174 dt. 15.07.2015. This office has also reminded the firm to furnish the information
vide tHis offile e-mail dated 30.07.2015, reply awaited. The Committee decided to remind the firm to expedite
the regly. The case is deferred for 29.10.2015. - '
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L 463 Party Name:SIDDARTH KAPOOR  |Meet No/Date:10/85- Status:
Case Nd:12/5/85-ALC3/2015 ALC3/2015

| 17.09.2015
HQ File RLA File Lic.No/Date:0210205889  |Deferred
:01/85/?50/ 56/AM16/ :02/24/040/00027/AM16/ 16.06.2015
It was gotet| fhat certain information has been called for from the firm by MSME(Hosiery) vide their letter No.
3?(5)/ . /2 16/Hosiery/172 dt. 15.07.2015. This office has also reminded the firm to furnish the information
vide thi$ off} j e-mail dated 30.07.2015, reply awaited. The Committee decided to remind the firm to expedite
the reply. Thelcase is deferred for 29.10.2015.

b

464 Party Name:SIDDARTH KAPOOR  |Meet No/Date:10/85- Status:
Case Nd.:10 5’85-ALC3/2015 ALC3/2015
17.09.2015
HQ File RLA File Lic.No/Date:0210205790  {Deferred
27 :01/85/[)504 0Q054/AM16/ -02/24/040/00010/AM 16/ 14.05.2015
It was hoted Fhat certain information has been called for from the firm by MSME(Hosiery) vide their letter No.
37(5)/4p/201 -16/Hosiery/170 dt. 15.07.2015. This office has also reminded the firm to furnish the information
vide thit officé e-mail dated 30.07.2015, reply awaited. The Committee decided to remind the firm to expedite
the reply. case is deferred for 29.10.2015.
— |
J' 465 Party Name:SIDDARTH KAPOOR  Meet No/Date:10/85- Status:
Case N§.:11/9/85-ALC3/2015 ALC3/2015
17.09.2015
HQ Fil | RLA File Lic.No/Date:0210205791 Deferred
28 :01/85105W(1)055/AM16/ :02/24/040/00011/AM16/ 14.05.2015
It washotetifthat certain information has been called for from the firm by MSME(Hosiery} vide their letter No.
37(5)/46/2 -16/Hosiery/176 dt. 15.07.2015. This office has also reminded the firm to furnish the information
vide thys o e-mail dated 30.07.2015, reply awaited. The Committee decided to remind the firm to expedite
the reffly. The case is deferred for 29.10.2015.
o q
R |
J 466 Party Name:SRS UNISTRAW Meet No/Date:10/85- Status:
Case No.:9/15/85-ALC3/2014 PRIVATE LIMITED ALC3/2015
i 17.0%.2015
29 HQ Filr :0]] /050/00114/AM15/ IRLA File Lic.No/Date:0310789120  |Deferred
; :03/95/040/00334/AM15/ 12.09.2014
it was| noted that the comments are awaited from MFP1L. The Committee decided to remind MFPI to expedite
the commergs. The case is deferred for 25.10.2015.




A

67 Party Name:SRS UNISTRAW

| : Meet No/Date:1 - :

Case No}é6/4 i -ALC3/2015 PRIVATE LIMITED ALC3/20]/.5 oes Stats
- - 17.09.2015
ile ; RLA File Lic
. .No/Date:0310794569 Defi
.01/85/(]50/60436/AM16/ :03/95/040/01021/AM15/ 13.03.2015 Flerred
It was nilted 1tﬂat the comments are awaited from M i
FPI. The Committee decid i i

the comments.| The case is deferred for 29.10.2015. vledto remind MFPIto expedite

W

Case No.J7/4[8 6:%.(23 Party Name:Shs UNISTRAW Meet No/Date:10/85- Status:
17/ PP /2015 PRIVATE LIMITED ALC3/2015
17.09.2015
31 |HQ File _ RLA File Lic.No/Date:0310794506  |Deferred
:01/85/%0/00?37/AM16/ :03/95/040/01020/AM15/ 11.03.2015
It was and tHat the comments are awaited from MFPI. The Committee decided to remind MEP| to expedite
the comments.| The case is deferred for 29.10.2015.
B heo Party Name: WESTERN INDIA CASHEW Meet No/Date:10/85-  [Status:
COMPANY PVT. ALC3/2015 Deferred
17.09.2015
HQ File : RLA File : Fixation of ad-hoc norms in terms of para 4.06 of HBP, 2015-20 for
01/85/1]1/036/AM16 |05/24/40/137/AM16 iexport of Roasted & Salted Wholes Cashew against import of Cashew
32 Kernel Whole and packing material.
it was ndted ittt earlier the firm was allowed ad-hoc input output norms in a number of cases with the condition
of ‘sam¢g va , size and origin’ for both import and export. The Committee called for import and export
documents ik |Bill of Entries and Shipping Bills in some cases, to verify the compliance with the said conditions
laid by the cgnmittee. The same has been called for from the firm vide this office e-mail dated 03.08.2015, reply
is await 1@ Committee decided to remind the firm to expedite the same. The case is deferred for 29.10.2015.
T 47( Party Name: WESTERN INDIA CASHEW Meet No/Date:10/85- |Status:
COMPANY PVT. ALC3/2015 Deferred
17.09.2015
HQ File RLA File : Fixation of ad-hoc norms in terms of para 4.06 of HBP, 2015-20 for
01/85/1F71/031/AM16 |05/28/40/072/AM16 |export of Roasted & Salted Cashew Kernels against import of Cashew
33 Kernel Broken and packing material.
It was nbted that earlier the firm was allowed ad-hoc input output norms in a number of cases with the condition of
‘same viriety, kize and origin’ for both import and export. The Committee called for import and export documents
i.e. Bill bf Entdies and Shipping Bills in some cases, to verify the compliance with the said conditions laid by the
committee. |The same has been called for from the firm vide this office e-mail dated 03.08.2015, reply is awaited.
The Coimi decided to remind the firm to expedite the same. The case is deferred for 29.10.2015.

1

|
i
[
i |

o
- . . \‘ﬁ.

Lt Q\ﬁ(




I‘ | 71 Party Name:CHIPITA INDIA PVT.  Meet No/Date:10/85- Status:
. |‘ | LTD ALC3/2015
| 17.09.2015
HQ File :)1/# 50/025/AM15  |RLA File :03/94/040/1035/AM14 Lic.No/Date:0310775540  |Deferred
1; 24.03.2014
The Cormitted in its meeting No. 06 held on 23.07.2015 had noticed that one of the import item is Vegetable

Oil whicht is permitted under para 4.7 of HBP, Vol.l, 2009-14 (corresponding para 4.11 of FTP, 2015-20). This
was conyeyedl fo the firm and RA seeking clarification as to how AA was issued for this item. No'w the ﬂrn:n vide
their lettpr d # d 25:08.2015 has submitted a clarification stating that this is not a Vegetable Oil, t’his is a special
2 type of egetable Oil (Known as Specialty Fat is trade parlance). Its use in final product is 1.70 to 1.90%. MFPI
has also e ended 0.02Kg of that import item for export of 1,00,000Kg only The insignificant quantity as
pleaded by thelapplicant does not dilute the provision of para 4.7 of HEP, Vol.l (2009-14) Hence it was decided
to ratify {the # -hoc input output norms as recommended by MFPI vide their O.M. No. 4(13)/2014-DGFT dated
:ii.)os.zo 5, Jll pt import item Akofine K25 LEC Euro Vegetable Oil (barred under para 4.7 of HBP, Vol.|, 2009-
as ungler:

Expdrt It Qty. S.No. Import Item Qty.
Doublef:re d 1,00,000.00Kg | 1 10-12% 850 Cocoa Powder 4000.00Kg
! 2 Hazelnut Paste 250.00Kg
" 3 Eurovanilline Supreme 50.00Kg
RA may tjke tt? sequential action as per policy/procedure. 1

[ a2 Party Name:CHIPITA INDIA PVT. [Meet No/Date:10/85- Status:
" \TD ALC3/2015
] 17.09.2015
HQ File :C 1/8%‘ 50/077/AM15 RLA File :03/94/040/106/AM15 Lic.No/Date:O310786039 Deferred
| 26.06.2014
Ehe Congmi +d in its meeting No. 06 held on 23.07.2015 had noticed that one of the import item is Vegetable
Oil which is permitted under para 4.7 of HBP, Vol.l, 2009-14 {corresponding para 4.11 of FTP, 2015-20).
This waslconvelyed to the firm and RA seeking clarification as to how AA was issued for this item. Now, the firm

vide thek le dated 25.08.2015 has submitted a clarification stating that thisis not a vegetable Oil, thisis a
special type egetable Oil (Known as Specialty Fat is trade parlance). Its use in final product is 1.70 to 1.90%.
35 |iMFPI hap al L recommended 0.02Kg of that import item for export of 1,00,000Kg only The insignificant
quantityfas ded by the applicant does not dilute the provision of para 4.7 of HBP, Vol.l (2009-14) Hence it
was declied Xo|ratify the ad-hoc input output norms as recommended by MFPI vide their 0.M. No. 4(13)/2014-|
DGFT daked 26.06.2015, except import item Akofine K 25 LEC Euro Vegetable Oil (barred under para 47 of

HeP, Voll, 2009-14) as under:-

Expprt et Qty. S.No. import item ay. |
Doublefpre * 1,00,000.00kg | 1 10-12% 850 Cocoa Powder 4000.00Kg
| 2 Hazelnut Paste 250.00Kg
‘I 3 Eurovanilline Supreme 50.00Kg
RA may akeltlt nsequential action as per policy/procedure.
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#73 Party Name:FIELDFRESH FOODS  [Meet No/Date:10/85- Status:
Case No.2/5/8 -ALC3/2015 PRIVATE LIMITED ALC3/2015
17.09.2015
HQ File :41/8 50/00046/AM16/ RLA File Lic.No/Date:0510394435 Deferred
| :05/23/040/00077/AM16/ 03.06.2015

the com

it was nofed &Ht the comments are awaited from MFPI. The Committe
ent§l [The case is deferred for 29.10.2015.

e decided to remind MFPI to expedite

W

B 4 Party Name:FIELDFRESH FOODS |Meet No/Date:10/85- Status:
Case No.:}/5/854ALC3/2015 PRIVATE LIMITED ALC3/2015
17.09.2015
37 {HQ File Jl . RLA File Lic.No/Date:0510394475  [Deferred
:01/85/05|J/ 21/AM16/ :05/23/040/00092/AM16/ 08.06.2015
It was notgd thay the comments are awaited from MFPI. The Committee decided to remind MFP! to expedite the
commenty. The tase is deferred for 29.10.2015.
_ |
15 Party Name:FIELDFRESH FOODS |Meet No/Date:10/85- Status:
Case No.:3/9/ TALCB/ZOM PRIVATE LIMITED ALC3/2015
17.09.2015
38 [HQ File RLA File Lic.No/Date:0510389025 |Deferred
:01/85/05('/ ae/AM15/ :05/23/040/00131/AM15/ 24.06.2014
{
It was notdd thatfthe comments are awaited from MFPI. The Committee decided to remind MFPI to expedite the
comments] The qase is deferred for 29.10.,2015.




|| 476 Party Name:SHANTILAL & BROS  [Meet No/Date:10/85- Status:
Case N+.:3/ 85-ALC3/2014 (MFG DEPT) ALC3/2015
| ﬁ 17.09.2015
HQ File}01 |*{050/00158/!\M.’15/ RLA File Lic.No/Date:0310792264  |Approved
‘. :03/95/040/00789/AM15/ 22,12.2014
IThe Cothmittdnoted the comments furnished by Deptt. of Electronics & Information Technology vide their U.0.
No. 17(}7)/2005-PHW dated 07.09.2015. On the basis of Diety’s comments, the Committee decided to fix the
ad-hoc lhput qutput norms as under, item No. 11 of imported item applied by the firm is not allowed as same is
not recgmmended by Diety:-
si.No] | U Export ltem Qty
1 A M LED-PL/NV M/RS-LED 01/WH (30W). 2500.00Nos.
39 ' ~
st.No | I Import ltem Qty (In Nos.)
1 ol Mini LED - Build in Frame 2500.000
2 Npla Mini LED - Cover 2500.000
3 Noya Mini LED - M-Ring 2500.000
4 Nplya Mini LED - Heatsink 2500.000 on net to net
5 Lgd - Lamp Moudule 2500.000 basis with
6 LE() Driver 2500.000 accountability
7 Shdet metal Base Holder 2500.000 clause.
8 Alatic Cover 2500.000
9 dbgnector with cable 2500.000
10 LEt) Reflector 2500.000
11 e & female connectors. (Elet-Plast) 2500.000
RA may jake ¢ nsequential action as per policy/procedure. ‘
I
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i 477 Party Name:NOBEL HYGIENE LTD. Meet No/Date:10/85- Status:
Case rJo.aJauas-ALca/zom ' ALC3/2015
| 17.09.2015
HQ Filg :01 /050/00018/AM15/ |RLA File Lic.No/Date:0310776600 Approved
:03/95/040/01050/AM14/ 01.04.2014
The Cemmitked noted the comments furnished by Ofo Textile Commissioner, Mumbai vide their letter No.
11/55/}014 vg/05 dt. 03.09.2015. On the basis of 0/0 Textile Commissioner’s comments, the Committee
decide§ to %ihe ad-hoc input output norms as under:-
Sl. No| Export Item Qty
1 POSAL DIAPER (CONTOUR SHAPE SIZE-MEDIUM 1000.00Nos.
PER LENGTH of 450mm DIAPER WIDTH (mm) 320mm) WEIGHT(gms)
43
Sl. No | Import item Qty including
wastage/1000.00Nos
1 CEYLULOSE BASED WOQOD PULP (UNTREATED) 14.56Kg
2 SLPER ABSORBENT POLYMER (SODIUM POLY ACRYLATE BASED 4.99Kg
PALYMER)
ﬁ.YPROPYLENE HYDROPHILLIC NON-WOVEN FABRIC 74.885q. Mtr
3 mm*450mm*1000/1000*1000
QLYTHYLENE FILM {24-25GSM 320mm*450mm*1000/1000*1000=144 3.50Kg
4 m Mtr*24(GSM)
5 FLASTIC RUBBER THREADS (8 STRANDS) (3+3+1+1)450mm length 0.19Kg
6 HETMELT ADHESIVE 1.174Kg
PP PRESSURE SENSITIVE ADHESIVE TAPES (Both side) 4.245q. Mtr
’ %mm*ssmm*mob/moo*moo
POLYPROPYLENE HYDROPHOBIC NON-WOVEN FABRIC 126.365q.Mtr
8 37bmm*450mm* 1000/1000*1000
ACDUISITION LAYER NON-WOVEN 35 GSM 16.645q. Mtr
9 :ﬁmm*SOmm*lOOO/lOOO*lOOO
10 ERDNTAL TAPE 40mm*200mm*1000/1000*1000 8.325q.Mtr

RA maylakd cpnsequential action as per policy/procedure.
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r 478 Party Name:NOBEL HYGIENE LTD. [Mee
: . t No/Date:10/85- :
Case Ng:9/9/85-ALC3/2014 ALC3/201/5 /s vt
17.09.2015
HQ File RLA File ILi
; iLic.No/Date:0310786536  |Approved
:01/85/450/pq075/AM15/ :03/95/040/00283/AM15/ 08.07.2014 PP

The Compmittell noted the comments furnished by O/o Textile Commissioner, Mumbai vide their letter No.
11/55/2p14/Wvg/0S dt. 03.09.2015. On the basis of 0/0 Textile Commissioner’s comments, the Committee

decided|to fix the ad-hoc input output norms as under:-
Sl. No. ; Export Item aty
1 ISPOSAL DIAPER (CONTOUR SHAPE SIZE-MEDIUM 1000.00Nos.
;l_r P§R LENGTH of 450mm DIAPER WIDTH (mm) 320mm) WEIGHT{gms)
Sl. No. Import Item Qty including
a1 | wastage/1000.00Nos
1 QE“LULOSE BASED WOQD PULP (UNTREATED) 14.56Kg
2 JRER ABSORBENT POLYMER (SODIUM POLY ACRYLATE BASED
D{YMER) 4.99Kg
3 DEYPROPYLENE HYDROPHILLIC NON-WOVEN FABRIC
3dmm*450mm*1000/1000*1000 74.885q. Mtr
4 DRYTHYLENE FILM {24-25GSM 320mm*450mm*1000/1000*1000=144 3.59
Mtr*24(Gsm) -59Kg
5 ELASTIC RUBBER THREADS (8 STRANDS) (3+3+1+1)450mm length 0.19Kg
6 HOYMELT ADHESIVE 1.174Kg
DPP PRESSURE SENSITIVE ADHESIVE TAPES (Both side)
§ ;*]-J()mm*mmm*woolmoo*woo 4.2459. Mtr
DYYPROPYLENE HYDROPHOBIC NON-WOVEN FABRIC
8 :F(’mm*450mm*1000/1000‘1000 126.365q.Mtr
UISITION LAYER NON-WOVEN 35 GSM
6.645q. M
S ﬁﬁmm*wmm*mm/moo* 1000 16.645q. Mur
10 FRQNTAL TAPE 40mm*200mm*1000/1000* 1000= 8.325q.Mtr
RA may fakelcqdnsequential action as per policy/procedure.
! £
[ | 479 Party Name:ACG ASSOCIATED Meet No/Date:10/85- Status:
Case No|:8/12485-ALC3/2014 CAPSULES PVT. LIMITED ALC3/2015
17.09.2015
HQ File Dll$57050/00097IAM15/ RLA File Lic.No/Date:0310785566  |Approved
:03/94/040/00224/AM15/ 18.06.2014
It was rpteq :t hat the Committee had ratified ad-hoc input output norms of this firm for same expo'rt/item
42 product]in its meeting No. 08 dt. 20.08.2015. Hence, the Committee decided to allow on repeat basis ad-hoc
input oJtput brms as under:-
Efport Item Qty Import ltem Qty.
Empty] Céllllose Capsules (in | 35000.00Kg | Hydroxy Propyl Methyl Cellulose (Cellulose 40600.00Kg
variou} s} z¢) not filled with Ether)
medicine.
RA mayftake dbnsequential action as per policy/procedure. g
. -1
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Case Np.:1 /B5-ALC3/2015

INDUSTRIES LTD

- ! T . T
HQ File RLA File Lic.No/Date:0810135787 Deferred
43 :01/85/ps0 79/AM16/ :08/24/040/00136/AM16/ 04.08.2015

The Cofmittde noted that the application s forwarded by RA online, But, the same forwarded by RA,
Ahmedabad |ir] this Case is incompiete. NC needs the complete details including technical data which means the
completp applfcation to consider ratification of norms, Therefore, it was decided to ask RA to upload the

completp apgliration. The case is deferred for 29.10.2015

Meet No/Date:10/85- Status:
ALC3/2015

Party Name:NEWBY TEAS
OVERSEAS PVT.LTD.,

[ Thaz

Case No. 1/1(0( 5-ALC3/2015

17.09.2015
44 \HQ Fiie (g 1/815]/ 50/00081/AM 16/ (RLA File Lic.No/Date:0210205962 ID‘eferred
§ :02/24/040/00049/AM16/ 08.07.2015
It was nofed th# the hard copy of the application has not been received from RA. The Committee decided to
call for th sanTn from concerned RA. The case is deferred for 29.10.2015. J




